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_SMRI DINEN BHATTACHARY’YA

" Regarding - Facakka, . they comnitted tlur

40,000 cusecy of water wif]l be mppliu! bm
they are backing out.

DR. K.L. RAO ¢ The Flrlkh
Barrage question alss will be discussed with
the Chief Minister of West Benul dnrin;
" the talks at the week-end,

SHRI VASANT SATHE: In viewof
the reported large strata of underground

"water in the Deccan tract, is the Govern-

ment having any survey made of thll under-
. gro\md water resource ?

‘DR. _K. L. RAO : This subject is
. delt with by the Agriculture Ministry.

Recognition  te Diploma  Course
© Examisations ' in -~ Administrative
an, Comng Law and Labour

‘ '23.': SHRLR. S. PANDEY : Wil
the Minister of LAW AND JUSTICE be
ple?nud‘m state : o

. {8) whothct Government are consider-
mu any ;proponl 1o give reoogmtlon to the
'-.Diploma ‘Course Examinations in Adminis
trative Law, Company ‘Law and . Labour
]fuw couducted by the Indian Law Institute;

(b) :whetlier all the three Diploma
"Enmumlons of the Institute will be given
- recognition simultancously and if not, “the

; Hor tresting any of the three courses
nml basis for recoguition purposes;

(c) “whether ~the recognition will be
: mm fiom._ tetrospective effect and. if so,
'whén @& final decision-is likely 1o be taken

':in !hli W‘ﬂ 1

’I‘HB MINISTBR OF STATE IN THE

mi%? ‘OF LAW AND" JUSTICE
L (SHRI. mun.u SINGH CHAUDHARY) :
{dY t0.48). " The request of the Indian Law’

mmm'fm according’ -recognition to ‘ the
ot ‘Courge in ‘Labour Law “conducted
for the purpose of recruitment. of
Qﬁwars, s undef conmdemwn of

AUOIJS’!‘ l. 1972

ted to ‘the State Governments dnd. the ﬂu

: -mndn.ﬁom involving: amepdiments 1o |
© statute of jaw. arebemgm"
~ decislons will be’ taken’ after
mmorm Judges of the. Hi

0mr Amwm '

SHRIR S. PANDEY' May 1. rmow

_'vrlm\ the consideration will be “over and. L
declsion will be taken ? o

SHRI NITIRAJ SINGH CHAUDHAR‘I:
They applied to the Labour Ministry. The
Labour Ministry laid down. certain condi-
tions, The Law Institute has now agreed
and it has informed the Labour Ministry. I -
think the Labour Ministry will “take a
decision very soon.

Steps taken to Dispose of Cases pendin;
in various Hiyzh Courts pencing

*25. SHRI SARJCO PANDEY : Will
the Minister ¢f LAW AND JUSTICE be
pleased to state:

(a) whether the m-casures so far taken
to reduce the arrears of cases in High Courts
have not produced desir.d resuits; and

(b) if so, what further steps Govern-
ment propose to take in this respect ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY):
(a) It is true that the arrears at the end
of 1971 in the various High Courts have
increased as compared to the previous years.
The institutions in most of the High Courts
have been on the increase from year to .
year and the disposal could not keep plce
with the institutions.

(b) It is proposed to advice the State.
Governments to further review the Judge

" strength taking into account the “institutions,

disposals and the arrears, A committee of
Judges  under the Chairmanship of Shri
Justice J.C. Shah has submitted a.reporton - ..
the problem of arrcars in the High Courts. -
The Committee has made a number of . .
recommendations for reducing arrears and "
for minimising delays in dispensing justice. . .
The. recomirendations of - the Committes
which are. purely of administrative pature
and which do not require amendmeni to
rule, statate or law, have been communiw-

Courts - for implemcntauon The. rmm



] Oral Answers

ments. Moreover & comprehensive review
of the Cwil Procedure Code with a view to
eutting down delays and costs 1s at present
being considered by the Law Commission.

it wew ot¥ : wrwe waE, Wit g
off ¥ ag Wy fF o9 aw geed | &l
¥ & fag o 3o gl o g, ST
oYt e afcorrr afy frwar °Y o o
o4 qar€ af @, I¥ FRA A W g
fea¥E warem Ay Segy €A 1 & AT
wrgar g % qen w7 & gk gwm sy
greufs ame & w1 § f5 oefufaeg fen
9T & g g, wfe g qwed @
g grf #1F & afer §, wufeq gowrg
NITEAIT gl & TN A A A0
W FEA WA 7 IAF [ GHA ¥V
¢ arfe Awaat & ooz § wex FAN g
AT S |

THE MINISTTR OF LAW AND
JUSTICE AND PETROLEUM AND
+ Hi 1{ICALS (SHF H R GOKHALE):
No rticular reas n for the delays can
he ¢ sidered in 1 ‘ation  There are a
rum rof factors w ¢h lead to the heavy
urre 10 the High ¢ »urts, One of them,
of ¢ rse, s the yud -2 strength, which was
foun nadeguate m 967, and the Central
Gov ument advised the State Governments
to r iew the post on and to bring up
prop als for increa ag the judge strength,
\Whe thms review ‘.us made, government
acce wd the propos. and wherever additio-
nal 3 iges were ask: | for they were given.
But hat was we back m 1967. Even
ofter that, receatly we have advised the
Mat Jovernments t» make further review
whei wr any further :ddittonal judge strength
s requred  As fai as { know, in the Jast
one ).:ar, whenever .uy proposal for additio-
nal judge strongth c: me, 1t was not refused
apd additional judge. have been given.

But, as I suid, this cannot be the only
facto: for the delsy. The man cause for
the deiny is e complicated, dilatory pro-
vedures witich exist 1 our sxisting laws, the
prisipal ainongst these laws being the Code
of Civil Proosduse, A the hon, Membar
Jasows, {r $he previoos Lok Sabba the Joint
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Committee recommended certan amend-
ments to the €ode of Civit Procedure. But
the Committes itself observed that the
recommendations made were so perfunctory
that 1t will not go to the root of the matter
and will not reduce the arrears Therefore,
when I examined the matter agan I thought
that a therough or, may 1 say, even & radi-
cal recasting of the Code of Civil Procedure
was necessary, and with a view to change
the procedure basically in civil courts, right
from the bottom up to the Supreme Court
wherever the Civil Procedure Code applies
the basic change 1n the procedural law 1
necessary without doing which neither the
delay nor the costs can be cut down,

1 am glad to nform the House that
although the matter was referred to the
Law Commussion not very far back, the
Law Comaussion has made very good pro-
gress 1o examning the Civil Procedure Code
and [ am expecting its recommendations m
the covrse of the next month orso As
soon as that report 13 avalable, we will
make an oxamination of the report and
take steps to sce that a proper legislauon
to amend the Civil Procedure Code 1s
brought forward.

Those are the two mamn factors which
cause delays  All other factors are also
not abseat from the coasideration of govern-
ment They are being considered and a
strict watch 18 being kept.

ot gowd o e gk we ¥y
AT FHIA AfeT YA *1 0w wew ag
o wraww dvw, wifaw ot Agad
aRY gearge afy feg oy ?

oft sfacratag Wad - defr Lt
4

weaq NG © g WY AA Y
qiferarde & v owrX &, war fear g )

SHRI SOMNATH CHATTERJEE : Is
it a fact that many of the vacancies in the
posis of High Court Judges are not filled
foralong ume ¥ If 30, is there any pro.
posal to change the method of appoint.
ment of judges 2 Now the mitmtive ress
with &e High Court and the State Governs
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ment, 1s there any proposal with the
Central Government to take the initiative

themsleves 1n the matter of appointment of
judges ?

SHRI1 H. R. GOKHALE : There is no
proposal to change the procedure in the
matter of appointment of judges. But it
is true that i some Iligh Courts there has
been delay in the appomntment of judges.
The reason is this. As probably had
happened n the past, we do not just act as
rubber stamps on the proposals which come
to us, We scrutmmise every proposal. While
we do believe that we have to consult the
judicial authorities, the High Court or the
Supreme Court, as the case may be, we alse
make recomunendations to -them to consider
certamn names. Their names are also con-
sidered. All this inevitably takes a littie
more time.

oY FERET WYATY | WeIY WEIET,
# oo® megw § gAT qgRE § A=A
91gaT § WT AIFIX §H A@ 9N
faare #% 7 & & oY 939 wpnarmer
FYS FI GUT AF 9E @A § A o=
vrg £ Hifaa F&w g 9 oA wafa
W difie &) v gad kAT & 9qwT Saer
8! wrat arfgr—za @ag ¥« fawe
fraran !

g0 aw # ag SAar [gar g fw
AT ®T @At A fR/E g aaew 5 0
w1 GLET faan sT @ 7

SHRI H, R. GOKHALE: The distni-
bution of work amongst various judges is
the function of the Supreme Court or the
High Court iself. The Government could
not interfere 1n that. Normally, an average
fias been worked out on the basis of figures
of peadency, on the basis of reasonable
capacily of a juige to dispose of a particu-
lar number of cases and it 18 expected that
every judge conforms to the average num-
ber of cases which he should dispose of in
the course of the year.

ot geReT wuaIg © gF e § fra

AUGUST 1, 1972

Oral Answers 12

97 Fnar 9ifge ST aAqr Ay gear A
fa¥—zw qrawr A s g 7

yeuW AT WY ATEAT Y Y Qav
AT T 98 )

SHR1 SHANKAR TEWARI : Is it not
a fact that 3.000 cases have increased in
the Altahabad H'geh Court because of the
Government's delav i the appointment of
High Court Judges ?

LG ML IRE CigE LR
¥, 397 ¥ az Aarw w0 faww @ 3

Setting up of Therma1 Power Station in
Gandhinagur, Gujarat

*26 SJRI JAGANNATH MISHRA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether there 1s proposal under the
consideration of Government to set up a
Theimal Power Siation in  Gandhinagar
Gujarat ; and

(b) if so, its total cost and the value
of power 1t will generate ?

THF DEPUTY MINISTFR IN THE
MINISTRY OF IRRI{GATION AND
POWER (SHRI B N. KUREF1) : (a) Yes,
Sir.  Gujarat Flectricity Board have made
such a proposal.

(b} The estimated cost of the Power
Station 18 Rs. 45.62 crores. The instalia.
tion would comprise two generating umts of
120 MW,

ot wuery st sftwq, & gy
1gar § w0 w4EET ¥ a8 qrae dw
Y AT T FATM AR W T AR Y
qaug § g7 faasht A arewawar wr
feaar sfaza qu g sy ?

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO) : This
project has been approved by the Tochnical

Advisory Committee and it fias yot to be
sanetioned by the Planning Commission,





